New Delhi, this the 5th day of September. 2nn=

Hon'ble Smt. [akshmi Swaminathan, Vice-Chazirman (.1

amt,. Asha Verma

D/o Sh, Madan Lal

W/o Sh. Jitendra Kumar Kanuiia

R/c 1-1/132, New Mohan Durﬁf-now

C/0 Mr. Szndeep Kumar, H.No.287

GAali No.5, Anganwar: School, Subhash
Nagar, Meeruyt

A TS
. ‘H;‘:rjx TCENT.

[By Advocate Sh. Atuyl Kumar, learned
praxy counsel for Sh. V.0 .8 Tvaci)

2. The Controller General of Defence Accounta
West Block - V, R.K,Puram, New Dalhi

-

D)

. The Certroller of Defence Accounts (2
Belvadier Complex, Meerut Cantt.
ORDER (ORAL)
Hon’ble Smt. Lakshmi Swaminathan, Vice-Chairman (J4)

Hearc the Jlearned proxyv counzel  for

of
e
I

anplicant
z Apnlicant seeks certazin firaentions
regarging her re-engagement 38 cssus) 1ahourar, grant
of Tamnorary  status and other benefits in oF
DOPST  OM dated 10-9-32. learned counsel asuhmits thst
on hhe particular qut-off date, as nravided unrder the

DOP&T  Scheme of 1382 resd with the judgemant of +ha

Hon'ble Supreme Court in Union of Trdis ¥s. Mohan Pal
(2002 (4) SCALE 216), the applicant waa engagead He

zlso  relies on the letters issued by the resrondents

dated 2-2-922 and 21-F5-2002 on thas auhisact o>F
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conaideration of her case for re-engagement ang other

senefits die tn her under the aforesaid DOPT Seheme of

19873, Her arievance is that nothing has heen haszrd

-

from the respondents in furtherance af +heir aforessid

letters nor have they disposed of the appnlinant’s

N

; . .
reprasentation dated 12-8-2007. tearned counsel hAas,

therefore, suhmitted that he would he astizafied ¥ 3
Adiractinn  ig given 1O the respondents o ronaidar the
app?ﬁnant’: clsims  and  Jispnss of har  sTorassss
ramresantation in acnnrdance with ralsvant TAW. Fiilas

the saubisct of sngagement of casual labourars, one

would have considered the annlicant’as nlaim  for
re-engagement, 33 a Casusl lahouraer a8 she hsza  been

informed +that, that will he done on nriority hasis AS

and  when the next 3vailahle vaasnoy arises, Tndesd
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=+1aast after receint of the sfaresain renrasantation

af the applicant in August, 2007, ths responoganta

sught. fo have considerad her claims and disncsed of
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representation by a reasoned and apeaking orogar,

which according to learned counssal has not bhesn

(

done so far. Thia inaction on the part of tha

reanondents has led to the apptican
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4, n view of what has heen stated ahove. it
is considered annronriate. even without is3uing notice

T0o  the resnondents.  in the interest of iustice tn

diapnse of this 04 with the Following directions --

L~
-
[y

asponfents Nos. 2 2 2 shall aonsider +he

annlicant’s aforessid representation dated 12-2-2007.

Q)

togathar  with  the grounds taken by the anplicant +n
the nresent anntication in Accordance with law, ryles
and instructions.  Thav shall dispose nf the same by 3
reasonad  and snpeaking order within a neriond nf  three

montha  from the date of receint of a2 convy of +this

order. with intimation to the Appiicant.

fi1Y 1et 3 aonv of this order tngather with

(&)

copy  of the 0A he sent teo the resnondents No.2 &

enahle them to do the naedful.

f8mt.. Lakshmi Swaminathan)
Vice-Chairman (1)





